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TIle Minisbr 01 Parliamentary 
.Aft.1rs (Bhri Satya Narayan SIDhai: 
'Go for ever, 

(SaTVtllhri Bra; Ra; Singh, Ar;un 
Singh Bhadauria, Jadish Awasthi, Ram 
Sewak Yadhav, L, Achaw Singh and 
P, N. Singh then left the Hause.) 

Shrl Tyal'i : I request that it may 
bt· noted that only six Members 
wpn' in support of it and walked out. 

Mr. Speaker: The rpcord will show 
it.. 

12'38 hrs, 

EXPUNCTION 

Raja Mahendra Pratap (Matpur:J): 
want to leave th!!' House fol' another 

n'l.I~on. You did not allow my ud-
journml'nt motion. I wanted to SIIVC 

thc' life of Master Tarll Singh, illld 
•• •• I want to say this, and I 
8111 walking out. 

l\1r Speaker: Ordt,!" Ol'dN. I will 
hUVt' to prol't'I'd against the hon. 
Ml'mb.'r for cont,"mpt for having said 
tha! •••• He says he wants 
to ,IIV\' thl' lifl' of Ma~!t·l' Tura Singh. 
and. if aClpr 1.1 d('balt' for two days in 
th:s Hou~w on this mllttCl', I d~ not 
allow hi~ adjournment mntiun. he S;IYS 
•• •• I will havt· to takt" con-
tempt prm'eedings agamst hi." unless 
hl' tl'ndl'I'$ an unconditional apoloi~' 
to me. 

Raja Mahendra Pratap: Sixteen 
days havi' passed and he has become 
much wl':lker in tht' last two day~. 

• • • • 
You did not allow my adjournmpnt 

motion. So, as a protest, I am walk-
ing out. 

Mr. Speaker: He may leaVe th~ 
House. if he so likes, 

(Ra;a Maheftdra Pnuap thm I~ tk 
Houe,) 

........ "~!N roae-

··kpun.ed. .. orclerecs by the Chair, 

Mr. Speaker: Order, order. I do 
not want to proceed further on ac-
count of his age. 

Shri Ansar Barnni (Fatehpur): 
The words·· •• may be expUDI-
ed. 

Shri D. C, Sbarma: Yes, Sir, 

Mr, Speaker: The words •••• 
will be expunged. I thought he 
will himself honourably withdraw 
them. 

12.39 hrs. 
PAPERS LAID ON THE TABLE 

(Raja Mahendra Pratap then left the 
ANNUAL REPORT m' HINDUSTAN MA-
CHIN.: TOOl-o.;. LTD., REVIEW OF GOVERN-
MENT TilER EON , AND STATEMENT RE. 

JNVENTIONS PROMOTION BOARD 

The MinIster of Industry (Shrl 
Manubhal Shah): I bpg to lay on 
the Table a COPy each of 1he follow-
ing papers: 

(i) Annual Report of thc Hindus-
tan Machin!!' Tools Limited 
for thc year 1960·61 along 
with the Audited Accounts 
and the comments of the 
Comptroller and Auditor 
G('neral thl'reon, under sub-
section ( 1) of Sf'l'I ion 619 nl 
the Companies Act, 1956. 

(ii) Rcview by the Government 
of the working of th!' ab:l\'e 
Company. [Placed in Library. 
See No, LT-3175/611 

(iii) A statement showing the 
amount of aid sanctioned anel 
disbursed during the financial 
years 1960-81 and lIMU-82 by 
tht' Inventions Promotion 
Board. r Pl4ced itt UbTary. 
See No. LT-SI80/811 

EMPLOY .. ' PRoVIDBNT FUXD ScIlDd 
Tbe Depaty MhaI8&er., ....... 

(Sbrl A.... All): I beg to lay on the 
Table a copy of the Employees' Pr0-
vident Funds (Sixth AmendmeDt) 
Scheme, III" publbhed in Notiftca-



6189 Deposit Insurance 
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BHADRA 9, 1883 (SAKA) Indian Penal Code 6190 
(Amendment) Bill 

-cation No. G.S.R. 1033 dated the 12th 
August, 1961 under sub-section (2) 
of section 7 of the Employees' 
Provident Funds Act, 1952. [Placed 
.in Library. See No. LT-3179161] 

COMMITTEE ON ABSENCE OF 
MEMBERS FROM THE SITTINGS 

OF THE HOUSE 

TWENTY-FIFTII REpORT 

Shri Mulchand Dube (Farrukha-
bad): Sir, I beg to present the twenty-
fifth Report of thl' Committee on 
Absence of Members from the Sittings 
.of the House. I also lay on the 
Table a copy of the Statement show-
ing names of Members who were ('(,11-

tinuously absent from the sittin;;s of 
"the House for 15 days or more from 
~e lst April to the 5th May, 1961, 
during the Thirteenth Session. 

DEPOSIT INSURANCE CORPORA-
TION BILL· 

The Minister 01 FilWlee (Shri 
.orarjl DesaI): I beg to mC've for 
Jeave to introduce a Bill to provide 
10r the e~tablishment of a corpora-
tion for the purpose of insurance of 
Gepo!'its and for other matters con-
IK'cted therewith or incidental tht·rd,l. 

Mr. Speaker: The question is: ,. 
"That l .. avl· bl' g:':O:lt"d to intro-

duce a BiIJ to prov:dl' for the 
fltabli~hm('nt of a corporation for 
the purpOS!, of insuraitce of de-
posits and for the other matters 
,"onneeted thercwith or incidental 
1hereto." 

The mofiQfl WfU adopted. 

8IIn lIorarjl Baal: I introducd 
"the Bill. 

APPROPRIATION (No.4) BILL· 

The MiDJ8ter 01 FinanCe (Sbri 
Morarjl DesaI): J bt-g to m(,\,n r,.r 
leave to introduce a Bill to authorise 
payment and appropriation of certain 
further sums from and out 01 the COIl-
solidated Fund 01 India for the ser-
vices 01 the financial year 1961-62. 

Mr. Speaker: The questJon IS: 

"That leave be granted to intro-
du('e a Bill to authorise payment 
and appropriation of certain 
further sums from and out ot the 
Consolidated Fund of India for 
th!, sl'rvict's of thE' financial year 
1961-62" 

The motion was adopted. 

Shri MorarJI Desai: I introduce$ the 
Bill. 

12'41 hr:l, 
INDIAN PENAL~DE (AMEND-

MENT) BILL-contd. 

Mr. Speaker: The Housc will now 
procl'ed with further consideration or 
the following motion moved by Shri 
Dalar on the 30th Augult, 1981, 
namply: -

"That thc Bill furth('r to amend 
the India;, Penal Code, be taken 
into consideration." 

The time allotted was 5 hours. lime 
takl'll is 4 hours 25 minutes, and only 
35 minutes arl' left. 

81lrl A. C. Gaha (Barasal): 1" the 
time g:>ing to be extendt.>d? 

Mr. 8peaker: On a('count of the 
imporlan('(, of this Bill, the time for 
this will be extended by one hour. 
Now. Dr. Aney . . . 

Dr. M. 8, Alief (Na,pur): IIr. 
Speaker, Sir. I thank you for ,Ivln, 
me an opportunity to expresl my 
viewll on the Bill and th problem. 
that artat!t out of U. 
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